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CORAM

The Hon'ble mrs. shyama pogra, Member )
" The Hom'ble Mr. Mantreshwar Jha, Member )

J.P. Guspta .o Apolicant

By advecate ghri MeP.Dixit

-Versuge
union of India & ethers .. ' Respandents

BY Advecate shri g.gose

O R D ER

Mantreshwar gha, Member A )z~

i. This Review a®plication - under seetion 17 of the
CAT (Preocedure) Rules,1%7, has been filed for reviewing

the order dated 30.8.2000 Massed in 0.A.527/9 en the
ground that certain relevant material facts, decuments angd
citatiens available en the recerd have not been” taken
into cmsi&arétiem, which is apparent errer on the face

®f the recerd. The cmntentibn of the applicent is that the
pivision pench ef tkis Tribunal gpassed the order in the
af&teseld Q.o on 30.8.2000 Annexure-a/1) due to cenfusing
reply/statement of respondents. It has further been submitted
by the learned ceunsel for the applicant that the O-Ae
was dismissed by this Tribunal without framing the real
issues. varieus isgsues have becn framed by the applicant
in the R.A. and it has been subnitted thah if these issues
are taken into &acceunt, the result ef the O.a. weuld be
different gnd,therefore, the applicant shoulgd éucceed in

getting the relief as srayed for by him in b.A.527/96.

2. wWe have gene threugh the averments made in the

ReA. @nd alsoe heard learned ceunsel ghri M.F.pixit appearing
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for the applicant and shri g.pese, learned counsel,appearing
for the regpondents. We have carefully examined& the erder
of this Trivunal passed in 0.A.527/96 dated 30.5.2000.

The main relief that was seught by the applicant in the
Q.A. Wag t0 treat the applicant as qualified fer promotien
to the pest of Office superintendent crade II on the basis

of his senjarity. The entire case in the review application
is based ean his seniority position in the rank of Hsad clerk
over some ethers whe have since been promoted. On 9oing

thr sugh the detailed order passed by this coegrt in

O«Ae 527/9%, we find that this questien ef eligibility

of the applicant fer premotion as 0Q.g.Crade I has been
exanined by the coufﬁ at great length and the claim

of the applicant has been rejected. The court has also
referred to the judgment of the Hon'ble sugreme court as
reperted in AJR 1986 sc 1455 and examined the claim

of the apslicant for promotiocn on the Bdsis 0f.his earlier
promotion on ad hoc basis as clerk in great detail anaé
come to a conclusien that the applicant was not entitled
to the relief as claimed by him. varisus ether judgments

have been referred tn the order of the Tribunal in the

aforesaid O.a.

3. In view of above, we do ndot find any apparent
errer on the face of the record tb consider any review

of the order passed by this ceurt earlier. Needless to say,
we are nat sitting as an appellate coeurt and we can only
correct apparent error en the face of the record and not
- hear the entire case de nevo as an appellate court.

4 In view of apove, since there is no apparent

error ° in the srder passed by this ceurt in O.As 527/9%

dated 30.8.2000, we are satisfied that no interference
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with the order passed by the pivisien mench is wafranted.

is,therefore, dismissed as  devoié of merit.
N® ceosts.

S,

_ yamg' pegra)
Member {\) - Member {7)




